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Sheme for Dunkuni LTC Project

wa031. SHRI DHIRENDRA NATH
BASU: Will the Minister of ENERGY
betpleased to refer to the reply given
to Unstarred Question No. 9908 on the
10th May, 1978 regarding scheme of
Dunkuni LTC Project and state;

(a) whether according lo the re-
vised feasibility report the Project
hag been finally taken up and neces-
sary orders have been placed with
the contractorg after scrutiny of the
lenders;

(b) if so, the progress made so far
In implementation of the project;

(¢) what would be the actual cost
% the project and what amount has
so far been utilised; and

(d), whether time-bound programme
has_been scheduled in terms of con-
tracts placed with the contractors?
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THE MINISTER OF ENEBGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The revised feasibility re-
port was prepared in September, 1977
and tenders received upto 31-1-1978.
Evaluation of tenders for selecting
parties and approval of competent
authorities is under process.

(¢c) and (d). The supplementary
note on the revised feasibility report
envisages cost of the project to about
Rs. 483 crores to be completad in
aboul 40 months after placing orders.

Appointment of Regular Persons in
Piace of ad hoc Persons

5032. SHRI MOHAN LAL PIPIL:
Wil) the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether severa] officers and
highly paid personne} are still work-
ing on ad hoc basis in ALR. and
T. V.;

(b) reasons for their continuous
working on ad hoc basis;

(¢) when Government would like
to appoint regular officers in their
place; ang

(d) when they are being reverled
to their original posts?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). Yes,
Sir. Some of the appointment; are
being treated as ad hoc pending dis-
posa] of court cases. In the case of
some of the posts, steps have already
been taken to convene Departmental
Promotion Committees for regular
appoiniments. In some other cases,
DPC has already been held and regu-
lar appointments are expected to be
made shortly or the caseg are pend-
ing for finalisation or amendment of
Recruitment Rules. While all possi-
ble steps are being taken to make
these appointments on a regular basis,
as. quickly ag possible, it is not pos-
sible o fix a time limit.





